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CENTRAL na-11NlSTliATIVE THIBUNAL 
ALLAHABAD BEk!H 

All.AHA BAO 

Original 6PPlication No. 119 of 2003 

Pated : This the 13th day .2f January, 2003 

HON'BLE Mrt. JUSTICE ~.~.~INGH,v.c. 
HON' BLE Mrl. D • .tt. Jl,1ARI, MEiv1BE.tt (A) 

Na rendra Nair ~/ o !>ri Mohan Kumar Nair, 
.tV o L-39, Sa nj a i Na gar, Sector-23, Gha ziaba d· 

OPEN CQJRT 

•••••• Applicant 

By Advocate : Shri S.Prasad 

Versus 

1. The Regional Provident Fund 
Commissioner Employees Provident Fund 
Organisation Sub Regional Office, !Ind Floor, 
Vikas Bhawan, Civil Lines, Meerut - U.P. 

• 

!. Enforcement Office, Office of the ~mployees' Provident 
Fund Organisation, " Seva Kendra.,, .. 6-A Maliba da, 
Ghaziabad, U .P. 

• ••• Respondents. 

By Advocate : Shri 1'.Sha.rma 

ORDER 

By Hon'ble Mr. Justice S.R.Singh1 v.c. 

The O.A. has been instituted for issuance of 

direction to the respondents to allow the applicant 

to work in the office and sala ry be paid to him 

regularly including the salary from June 2001 to 

February 2u02. 

2. The case of the resjJondents as set out in the 

C.A., is that applicant was afJpointed for specified 

period of 89 days vide office order number 450 dated 

24.08 .2000 and thereafter tgain vide letter no. 07 

dated 03.01.2001 he was further appointed for a period 

of 89 days. It is alleged that thereafter no fresh order 

of appointment was issued and accordingly the applicant's 

services came to an end in May 2001. It is further 

alleged that the a~plicant has been paid his wages up to 
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May 200.i.. Ho.irever, in paragraph 8 of the C.r .• 

it has been stcted that a,.,plicant hcd signea and made 

attendance at service centre Ghaziabad even aftei: May 200.l.. 

This, acccrding to averments made in the C.A., ~as done 

without the kno.-vledge of the Headquarters at Meerut. In 

the f~ct situation of the case, therefore, the G.A. 

is disposed of with the direction to the res~onden~s that 

in ccse the applicant files a representation annexing 

there~G proof, if any , in support of his case, the 

com~etent c:uthority sha 11 loc.k into the grievance of 

the appliCQn~ and te ke appropriate decision en 

the represente~ion by passing a reasoned and speak_ng 

orde: wi~hin a period of 3 months from the date of 

receift of the cc~y of the representation alo ngwith 

this order. 

3. The ~.n. stands disposed of with no order as to 

cos~s. 

, 
Jie·-...- - ~ 

Vice-C~man Member - A 

Brijesh/-
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